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Maharshi Karve Road, 

Opposite Churchgate Railway Station,  
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APPERANCE: 
 
Shri S.S. Gupra, C.A. for the Appellant 

 

Shri P.K. Acharya, Superintendent, Authorised Representative for the 

Respondent 
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HON’BLE DR. SUVENDU KUMAR PATI, MEMBER (JUDICIAL)  
HON’BLE MR. ANIL G. SHAKKARWAR, MEMBER (TECHNICAL)  

 

FINAL ORDER NO. 86244/2024 
 

Date of Hearing:  18.10.2024 
Date of Decision:  18.10.2024     

 

 

PER:  BENCH 

 

Both sides are present. 

 

2. Learned Counsel for the Appellant, in submitting copy of Form 

No. SVLDRS-1 and Form No. SVLDRS-4, requests for withdrawal of 

the appeal as they have settled the matter under the Sabka Vishwas 

(Legacy Dispute Resolution) Scheme, 2019 and received discharge 

certificate i.e. Form No. SVLDRS-4.  
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3. Learned Authorised Representative confirms that appeal 

number and other detail are matching with the appeal listed today.     

 

4. Taking note of the submission that issue has been settled 

under “Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019” 

and the Appellant intents to withdraw the appeal, we allow the same 

and dismiss the appeal as withdrawn being settled under “Sabka 

Vishwas (Legacy Dispute Resolution) Scheme, 2019”.  

 

(Pronounced in the open court) 

 

 

  

 

(Dr. Suvendu Kumar Pati) 

Member (Judicial)  

 
  

 

 
(Anil G. Shakkarwar) 

Member (Technical) 
 

 Prasad 

 


